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CASE NO. :
Appeal (civil) 66-71 of 2008

PETI TI ONER
PRI NCI PAL SECY., TRAI NI NG & EMP. DEPTT

RESPONDENT:
VI RENDER SI NGH KHATRI & ORS

DATE OF JUDGVENT: 04/01/2008

BENCH
P. P. NACLEKAR & LOKESHWAR SI NGH PANTA

JUDGVENT:
JUDGVENT
ORDER

ClVIL APPEAL Nos.66-71 OF 2008
[ Arising out of SLP(C)Nos.943-948 of 2005]

Leave granted.

The | earned Si ngle Judge has passed the followi ng order at the interimstage of the
pendency of
the wit petition

"“...Now, the Kuntron Ltd. is wound up. Therefore, Secretry,
Training & Enploynent is directed to ensure that the petitioners
are suitably appointed as per their qualifications and availability
of the vacancy according to a seniority |ist prepared by him of
the enpl oyees whose services have been term nated on account
of winding up of the Kuntron Ltd. First Progress report relating
to the appointnment of the petitioners and others shall be
submtted by the | earned Standi ng Counsel within a nmonth from
today..."
When the appeal was preferred by the State before the Division

-2-
Bench of the High Court of Utaranchal, the Division Bench has taken it only to be an inter
m
order justifiable on the basis of the letter dated 17/4/1998. The letter dated 17/4/1998 h
as only
assured that at the tinme of the new recruitnent, the enpl oyees of the Kuntron Ltd. Bageshwar

&U.P.) may be considered for the enpl oyment. The | etter nowhere assures that the enpl oynen
t

shall be given as right to the enployees of Kumtron Ltd., Bageshar, U. P. The tenor of the
or der

passed by the learned Single Judge is to the effect that the respondents are required to giv
e

enpl oyment to the worknen whose services have been terninated. The matter is yet to be
adjudicated in wit petition pending in the H gh Court of Uttaranchal. That bei ng the case
b’irgion Bench of the Hi gh Court has commtted an error in treating the order of the |earned
Single Judge is of interimnature. The order of the Division Bench and that of the |earned
Jﬁhgg|:re set aside. The appel |l ant herein shall submit his reply in the wit petition an
?eg:joto the stay application and the | earned Single Judge shall pass fresh order on the

st ay

application after hearing the parties in
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accordance with | aw
The appeal s stand di sposed of.
No costs.




